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Wage Board for Rallwaymen

320. Shrl 8. M Banerjoe;
Bivi 8, C. Samanta:
8bri Madhu Limaye:
Shri Imdrajit Gupla:
Shri J. M. Blswas:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
demands of the Railwaymen, for the
sppointment of a Wage Board and
for the provision of cheap grain shops
have been put forward once again by
the Railwaymen’s Federation for the
sonsideration of Government; and

(b) if 20, the reaction of Govern-
ment and the reasons for not conced-
ing these demands?

The Minister of Rallways (Shri
C. M. Poonacha): (a) Yes; a delega-
tion from the All India Railwaymen's
Federation met the Prime Minister on
14-4-66 and presented a memorandum
which inter alic contained a demand
for the setting up of a separate Wage
Board for Rallwaymen and provision
o" subsidised grain shops in line of
what existed prior to 1849. Also there
has been demand from the National
Federation of Indian Railwaymen.

(b) As regards the setting up of a
separate Wage Board, Government's
policy was clarified in reply to Lok
8abha Starred Question No. 220 re-
plied on 25-2-66, namely, that pay
scales of Railway employees are based
on recommendations of successive Pay
Commissions which went into the pay
structure and conditions of service of
Central Government servants as a
who'e. The Government do hot con-
sider it necessary to set up a separate
Wage Board for Rallwaymen.

By Cheap G:-ain shops, presumably
the reference is to Subsidised Grain-
shops. Subsidised Grainshops, which
were introduced during the last War,
came to adverse criticiam by the,
Parliament and elsewhere on account
©f corrupbion that crept int> these
thops end in view of the past experi-
énce it 4 not preposed to reintrodace

these subsidised grainshops on Rail-
ways.

Canteen Employees of Northern Rafi-
way stationed at Lucknow

$21, Shri 8. M. Banerjee:
Shri 8. C, Samanta:
Shr{ Madhu Limaye:
Shri Indrajit Gupta:
Shri J. M. “W”g

Will the Minigter of Rallways be
pleased to state

(a) whether it ig a fact that the
Canteen employees of the Northern
Railway stationed at Lucknow have
been arrested without assigning any
reason;

(b) whether they have been dep-
rived of the minimum (facilities for
their defence; and

(c) if so, the reasons therefor and
the steps taken by Goverrment in
this regard?

The Minister
C. M. Poona.ha):

(b) and (c).
New process of Cement Manufacture

322. 8hrl P. K. Deo:
8hri G, €. Naik:
Shri K. P. Singh Deo:
Shri A, Dipa:

Will the Minister of Industris!
Development and Company Affairs be
pleased to state:

(a) the main features of the new
process of cement manufacture suc-
cessfully designed by the Regional
Research Laboratory at Jorhat;

(b) how this new Shaft Kiln Process
differs from the existing process; and

(c) the main advantage of this new
process over the existing one?

The Minister of Infustrial Develop-
ment and Company Aftalrs (Si1 F. A,
Anmedl); (a) to (c). The Regional
Resetrch Laboratory, Jorhat (Asesam)
has designed and set up 2 wertical
shaft kiln plant for cemant

of Raillways (Shri
(a) No.

Do not arise.
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with a capacity of 30 tonnes per day.
This iz one of the two auch plants re-
cently sct up for the first time in the
country. The other shaft kiln plant of
the same capacity has been set up at
dalmiaspuram in Madras by the Mad-
ras State Indust.ial Development Cor-
poration.

At present the production of cement
in the country is by the rotarv kiln
process, both wet and dry with a capa-
city of about 600 tons per day. The
cemen; factories in the counry are
employing the wet process predom-
nantly. Shaft ki ns can be used only
{or the dry process. Compirel with the
rotary Kilns, the shaft kilns have the
advan‘ace of low installation cost less
requirement of space and bujlt-up
area and also lower cost o' fuel as
thev are smaller units. The scvantage
of shaft kilns of the type set up at
Jorhat and Dalmiapuram is tha' such
small shaft kiln plants are suitahle for
exploitation of areas with smaller
deposits of limestone. These plants
will be particvlarly useful in areas
where the limestone depos’ts are limit-
ed nr where transport facilities are not
easily available The cnst o* produc-
tion nf the standard convention~] tvpe
600 tons per day canacitv uni‘s ig less
than the amaller units employing the
New process.

Licencey for New Influstries

222 Shrf Y. . Gowd: Wi the
Minict .v of Tndustrial Devalopment
an1 Company Affairs be pleased 0
state:

{a) the number of applications
recefved from Andhra and Mvsore
States for licences for the eatting up
of new industries during 1986;

(b} how many of them were f~om
Kurnoo! District in Andhra Pradesh;
and

(c) how manv of these anplicants
were granted licences and for vhat
industries®

The Minister of Indusir'al Develop-
. ment and Company Affalre (Shri P A.
Ahmed): (a2) and (b). Forty three
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applications for licences for mew in-
dustrial undertakings in Andhra Pra-
desh, including two in Kurnool Dis-
trict, and twenty six appHcations for
new jindustrial undertakings in My-
sore State were received and accepted
for consideration during 1866.

() Six licences in all have been
issued and of these only one is for a
new imndustrial undertaking for manu-
fac'ure of Glass-linei equipment in
the Hvderabad District of Andhrs
Pradesh.

Comnosition of Statutery Boards uniler
the Ministry of 1. D. & C. A.

324. 8hrl Y G. Gowd: Will the
Minis‘er of Industrial Development

and Company Affalrs be pleased to
state:

(a) the number and names of Stetu-
tory Boards working under his Minis~

(b} whether the members of these
Boards are elected or nominated by
Government; .

(c) how many of these Boards were
reconstituted in 1968; and

(d) whether any persons f-om Kur-
nool District in Andhra Pradesh were
appointed 10 any of these Boards?

The Minister of Industr'al Develop-
ment 'nd Comnany Affairs (Shri P A.
Ahmed): (a) Two. The Company Law
Board and the Central Boilers Board.

(b) The Members of the Company
Law Board are appointed by the Cen-
tral Government according to the pro-
vicions of Suh-section (2) of Section
10E of the Companies Act, 1956 13
members of the Central Bollers
Board including the Chairman are .
nominated by the Central Govern-
ment. These include one represen.
tative of the Union Territories. Earh
of the Sty‘e Governments (excluding
the State of Jammu and Kashmir to
which the Act does not extend) nemni.
nate one member each. These nomb-
natiens are made under the provisions
o’ Section 27 A(2) of the Indiam
Boflers Act, 1023





